187 Statutory Res. and

ft 5w ww Wi AfFT g
ager fear 1. . . (smmEw) . .

MR. SPEAKER: The list was to be
sent to each Member. Normally we don’t
allow any questions. And, as the questions
were addressed to me, to get out of the pro-
cedure, that was the only procedure I adopted,
and so T hope the questions addressed to me
were also heard by the Minister. And, if he
likes, he can also make his observations.
That is the only way I can cover this.

SHRI P. C. SETHI: I would like to
clarify one point if you permit.

MR. SPEAKER: The House stands
adjourned for lunch to meet at 2 P.M.

13.05 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at six minutes past Fourteen of the
Clock.

[SHRI VASUDEVAN NARR in the Chair)

PAPER LAID ON THE TABLE—Contd.
ImpoRT TRADE CONTROL PoLICY

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): 1 beg to lay on
the Table a copy of the Import Trade Con-
trol Policy for the year 1970-71. [Placed in
Library. See No. LT-3031/70].

14,07 bre.

STATUTORY RESOLUTION RE: CAL-
CUTTA PORT (AMENDMENT)
ORDINANCE
’ &
CALCUTTA PORT (AMMENDMENT)
BILL

MR. CHATRMAN: The House will now
take up Shri Kanwar Lal Gupta®s resolution
regarding disapproval of the Celcutta Port
(Amendment) Ordinance.
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SHRI S. M. BANERJEE (Kanpur): I
rise on a point of order.

MR. CHAIRMAN: On what?

SHRI S. M. BANERJEE: On this parti-
cular motion, I have a point of order. Has
he moved his motion or not? After he moves
the motion, 1 have a submission to make.

ot wae ww qar (feedt wwT) ¢
qwTafa oY, & sraaT s & frefafaa
yETa 5 g Far g w5

“7g WAT HAEAT 9T (G-
q9) wWeqRw, 1970 (1970 &7
HEATeW gl 2 7, A 2 F@D,
1970 &t weafa gra weATiUE
faar war a1, freART ST 1"

SHRI S. M. BANERJEE: I rise on a
point of order. May I invite your kind atten-
tion to rule 340 which says that:

““At any time after a motion has been
made, a member may move that the debate
on the motion be adjourned.”?

1 bave received so many telegrams today
from various places in UP, from the Central
Government employees as well as, the State
Government employees, in regard to the
levy of professional tax from 1965.

MR. CHAIRMAN: Order.

SHRI S. M. BANERJEE: Kindly hear

me. . .

MR. CHAIRMAN: No, I do not think
that it is important enough for this kind
of interruption. '

SHRI S. M. BANERJEE: ' I am. moving
the motion under rule 340.

MR. CHAIRMAN: Order, please. Shri
Kanwar Lal Gupta.

SHRI S. M. BANERJEE: I want that the
Finance Minister should make a statement
bere.

MR. CHAIRMAN: T am sorry.



